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BOMBAY ACT No. LIX OF 1848.1°

[Tus BouBAy DisgasEs or ANIMALS Act, 1948.]t
' [30th November 1943]

Adapted and modified by the Adaptation of Laws Order, 1950,

Amended by Bom. 9 of 1951.

Adapted and modified by the Bombay Adaptation of Laws (State and
Concurrent Subjects) Order, 1936.

Amended by Bom 8 of 1958,

Adapted and modified by the Maharashtra Adaptation of Laws (State and
Concurrent Subjects) Order, 1960.

Amended by Mah. 3 of 1960.

An Act to provide for 2the eradicaticn prevention and control of
diseases] aflecting animals.

WHEREAS it is expedient to provide for Ythe eradication, prevention and control of
diseasee] affecting animals ; Tt is hereby cnacted as follows ;o

PART L
PRELIMINARY. '
1. This Act may be called the Bombay *[Diseases of Animals] Act, 1948, Bhort titls,
8. (1) This Act extends to the 4[State of Maharashtra). _ Extent and

(2) ®{Section 1, this section and section 5A] shall come into force at once. The ment,
8[State] Government may, from time to time, by notification in the Official Gazette,
direct that all or any of the remaining provisions of this Act shall tome into force in
such ares in respect of such scheduled disease and on such dite as may be specified
in the notification and may by similar notification direot that such provisions shall
cease $0 be in force in any area from such date as may be specified therein,

3. In this Act, unless there is anything repugnant in the subject or context,— Definitions.
(a) “ animal” means any domestioated animal or bird, or any animal or bird

kept in confinement ;
7[(h) ** export " means to take out of the State of Maharashtra, otherwiss

than acrose a customs frontier ;

 (¢) “import " means to bring into the Btate of Maharashtra, otherwise

than across & costoms frontier ;]
(d) “infective animal” means an animal whick is affected with a scheduled

difsease or has recently been in contact with or in close proximjty to an snimal 80

affected ;

T For Statement of Objects and Reasons scs Bombay Gouernment Guzetis, 1048, Part V, page 478,
 These words were substituted for the words * the prevention sad control of contagious disessce™
by Mah. 8 of 1960, ». 3 snd 4. '
_“;The;g words were substituted for the words and brackets ' Animal Contagious Diseases (Control) ”,
ibid, 8. 8.
of.l?g{)m von(rd)u were substituted for the words ** Bombay ares of the State of Maharashtre ” by Mah, 3
19680, «. 8 (a).
* This portion was substituted for the word ** Thin section v ibid, s. 6 (). :

4 This word was sabetituted for the word ** Provincial” by the Adaptation of Laws Order, 1080.

7Clauses (b) and (¢) were substituted for the original by Mah. 3 o 1960, u. 7 (a).

1 This Act was extended to thet part of the State of sehtrs to which, immediately before the
commenocement of Mah, 3 of 1080, it did not extend (vide Mak. 8 of 1860, o, 2).
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gd under sectio;n 4;
made under section 36 ;
36 ; ;

ed "’ means prescribed by rules

(k) *“ scheduled disease *” means any disease specified in the S(@hedule to this Act ;

(+) ““transpo

section 4,

4. (J) The *[8

notification in the O
Inspostors.  the purposes of thie Act for sugh local area asa may be specified in the notification and

rt ' means to remo
1[State of Maharashtira] ; ‘

() “Veterinary Surgeon’

ve to one plage from another place within the

¥

means & Veterinary Surgeon: appointed under

ste] Glovernment *[or the Commissioner in s idivision] may, by
Mficial Gazeite, appoint & persen to be a Veterinary Surgeon for

may specify the atea within which he shall exercise the powers and perform the duties

of a Veterinary

(2) The 2[State
& similar notificat

urgeon under this Act.

] Government 3or the Commiss’;ioner in his aivision] may, by
fonin the Qfffcial Gazette, appoint & person to be an Inspector for all

or any of the purposes of this Act and speoify the ares within which he shall exercise

the powers and p

prform the duties of an Inspector under this Act,

(3) A Veterinary Surgeon shall, within the area for which he Ss appointed, exXer-

cige all the power

5 which ar, Inspector may exercise under this Act and may exercise

such powers in addition to his powers as Veterinary Surgeon. -

B. Every Vetg
shall be deemed 1
Penal Code,

‘[ErapIcaT
5[BA. (I) The
practicable any s¢

{a) declare a)
area any class

b be a public servant within the meaning of scctibn 21 of the

rinary Burgeon and évery I.nsﬁector appointéd under this Act XLV

s o of
Indian Joa,,

PART IL

10N, PREVENTION AND CoNTROL] OF SCHEDULED Diszasgs.

State Government with the ébject of eradicating as far as
heduled disease, may by notification in the Official Gazette——

ny local area to be an eradication ares, and thereupon in such
or classes of animals specified in the notification shall be liable

to be immunizedinthe manner described in the notification, and shall also for

the purposes of

identification be marked in the Prescribed manner; and

(b) prohibit

r regulate the movement of any class or classes of animals into,

or out of, or within, any local area which is for the time being declared to be

an eradication,

el

1 These words were
Mah, 3 of 1060, ».

substituted for the words * Bombay djrea of the State of Maharashtrs "

7 (). 4

 This word was substituted for the word ** Provincial’’ by the Adapt;tion of Laws Order, 1950,

inserted by Bom. 8 of 1958, Schedule.

$ Theee words were substituted for the words * Prevention snd Control by m 3 of 16680, »..8.

L thid, », 9.




Replacement Series No, XXVI—p. 41 :
1948 : Bom. LIX] Bombay Discases of Animals Hc?, 1948 2731

(2) For the purpose of immunizing any animal as provided in sub-section (/)
the Veterinary Surgeon or Inspector may by notice in writing served on any person,
or published in any such local area or part thereof, in the manner prescribed,
require any pexson or all persons, as the case may be, who own or are in charge
of any such animal to produce the animal for immunization and markirg at such
time and place as is specified in the notice, and thereupon the person, or all persons,
to whom the notice refers shall comply with the requisition, and shall also give
all reasorable facilities and assistance fot the carrying out of the immunization
and marking ;" .

Provided that, on an application made by the owner, or any person having
charge, of any animal required to be immunized and marked, the Veterinary
Surgeon or Inspector may, for good and sufficient reason, exempt any animal
from such immunization or marking and he shall, if so requested, farnish in writing
to the owner, or person in charge, of suck snimal, the reason for tuch exemption.

Ezplanation.—* Immunization ” for the purposes of this section means
treatment with serum or vaeeine, or with both vaccine and serum.]

6. (I) The Y[State] Government 2[or the Ccmmissicner in his divisicn] may, for Power to
the purpose of preventing the outbreak or spread of any scheduled disease by notifica- Prohibit or
tion in the Official Gazette, prohibit, control or regulate in such manner andte such m
extent 3[as it or he may think fit] : export or’

(@) the import, export or transport of any animals, or the carcasses thereof, bsi“g“
or of any part of animals or carcasses thereof or of any fodder, tedding or other gyire, eto. of
thirg used in connection with animsls, which may, inthe opinicn of the #[State] and trafficin,
Government ¥[or Commissioncr] carry infection, or "’f.e"‘“]“ ote.

{b) the holding of animal markets, animal fairs, animal exhibitions or other
concentration of animals in any specified area, or

{c) the sale or other dealings in, infective animals or the carcasses of animals,
which at the ,time of their death were infective, or any fcdder, bedding or other
thirg uscd in conncetion which such animals which may, in the opinion of the
Y[State] Government %[or Commissioner] carry infection.

(2) The Y[State] Government 2[or Commissioner] may, by notification in the
Official Gazette, specify the season or seasons during which and the route or rontes
by which animals may be imported 3[into the 4[State of Maharashtra], 2[or as the
case may be, into the division]and no person shall import animals 3[info the
4[State of Maharashtra], 2[or a5 -the case may be, into the division] otherwise
than during the season and by the route so appointed.

7. (1) The Y[State] Government %[or the Commissioner in his division] may Establish-

establish quarantine stations for the inspection and detention of animals along ’;‘m °f|. .
the route appointed under sub-section (2) of section 6. stations.

I This word was substitated for the word “ Provineisl” by the Adaptation of Laws Order,
1950.

2 These words were inserted by Bom. 8 of 1958, sch. .

2 These words were substituted for he words ‘* inio the State” by the Bombay Adaptstion of Laws
(State and Concurrent Subjects) Order, 1956, .

*These words were substituted for the words “ Bombay area of the State of Maharashtra * by Mah. 8
of 1960, g. 10.

PR
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(2) All animals inspected or detained at a quar | tine station shall be liable—
- (a) to be vaceinated against any scheduled disease if in the opinion of the
officer in charge of such station it is necessary to do 80 ; and
(5) to be mjzked in the prescribed manner. ’

(3) The period of detention of animals at a quarantine station fo sthe purpose ‘
of inspection, vacgination and marking shall be suth as may be prescribed.

(4) The animaly detained at s quarantine staifm shall remain under the care
of the person, in charge who shall be responsible for their feeding and upkeep and
for the payment of such fee for their vaccination and marking as may be prescribed. e

(5) The officer i
an animal from t
the person in cha

animal, produce it

charge of the quarantine station shall, at the'time of release of
he station, grant in such form as may be pres¢ribed a permit to
ge of the animal and such person shall, while in charge of the
whenever required to do so by an Inspector or a Police Oficer.

| :
4n Inspector has reason to believe that any animal is infective
isoiate he may, by order in writing, direct the owner or person in chatge of such animal
ks snd to Leep it where [it is for the time being or to remiove it or allow it to be removed
Leir exami- o such place of isolation or segregation as may be specified in thei order :

nation. :

Provided that where there is no person in cm‘ of the animal and the owner is
unknown, or where the order cannot be co i to the owner of the animal
without undue delay or where the person in charge of the animal 'refuses to comply
with the order ynder this sub-section, the Inspector may seizd the animal and
remove it to a place of isolation or segregation. | 5

(2) The Tnspector shall forthwith report to the Veterinary Suigeon every order
or seizure under|sub-section (7). o ;

Powsr to 8. (7) Where

Powar of 9. {J) On receipt of a report under sub-section {2) of section 8 the Veterinary
Voterinary  Quroeon shall, as doon ae practicable, examine the animal and all animals with which
ougeon® ¥ it has been in conts b or to which it has been'in close proximity, and for this purpose
animals. may submit any animal to any prescribed test. | B

(2) If after such examination the Veteril?éry Stjxrgeon-—«

(a) is of opinfon that any animal is not infective, the Inspector shall forth-
with return it t the person who, in his opinion, is entitled to its possession : _
Provided that where such person cannot, in the opinion of the Inspector, ke ,j.
found after reagonable inquiry, he shall send the animal to the nearest cattls ;

pound or deal with it in such other manner as may be prescribed,

{b} certifies in writing that any animal is affected with a  schedulcd diseasc
the Inspector shall destroy the animal, or deal with it in such other manner as
escribed, or _ ; 1

in writing thal any animal is infective, though not diseased the
animal shall be(dealt with in such manner as mi].y be prescribed.

(3) The decision of the Veterinary Surgeon whethet any animal has been in
contact with or in close proximity to an animal| suspeoted to:be affected wit}t
a scheduled disesse shall be final

!
i
|
|
I
|
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10. () The owner of an animal destroyed under sub-section (2) of section 9 Com
may be paid such compensation as shall be determined in the manner prescribed :

Provided that no compensation shall be paid—

(i) to any person convicted of any offence punishable under this Act committed
in respect of such animal; or

{44) in respect of any animal which, when it was imported, was affected with
a scheduled disease on account of which it was destroyed.

(2) The decision under sub-section (7) regarding the right of a person to be i)aid
any compensation or the amount of such compensation shall be final.

for'

d«tﬁyod.

11. (7) If an Inspector has reason to believe that an infective animal i8 kept Declaration
on, any land, or in any building or other place he shall, forthwith, by order in writing, of Pm'r'
declare such land, building or place to be an infected place. The Inspector shall mlfu:: and
deliver a copy of the order to the owner, occupier or person in charge of the infected Sxamination

place and report his action to the Veterinary Surgeon. g‘y’;‘;‘:eﬁ'n‘:;

Nothing in this sub-section shall apply to any place which is owned by or is under Surgeon-
the control or management of, any local authority or a railway administration and
in which animals are kept temporarily for purposes of sale or exhibition or while

n tranpsit.

{2) On receipt of a report under sub-section (I), the Veterinary Surgeon shall,
as soon as practicable, examine the infected place and the animnals kept therein.
After such examination, he shall either confirm or cancel the order passed by the
Inspector.

(3) If the Veterinary Surgeon confirms the order passed by the Inspector, he may
declare all places in which animals are kept, temporarily ‘or otherwise, within
a radius not exceeding one mile from the infected place, to be infected places. The
Veterinary Surgeon shall give a written notice of such declaration to the owners,
occupiers or persons in charge of such yplaces. The Veterinary Surgeon shall there-
after report the action taken by him under this section to the prescribed authority.

(4) If the Veterinary Surgeon cancels the order passed by the Inspector, the place
specified in such order shall cease to be an infected place and the Inspector shall give
notice accordingly to the owner, occupier or person in charge of such place.

12. (1) Where the Veterinary Surgeon has reason to believe that an infective peclaration
" animal is or has been kept in any place which is owned by or is under the control of pubic
or management of any local authority or railway administration or a port authority ’I’lf: C"égd
and in which animals are kept temporarily for purposes of sale, or exhibition or while
in transit, he may, by order in writing, declare such place to be an infected place.

(2) The Veterinary Surgeon shall—

(a) cause a copy of the order passed by him under sub-section (I) to be exhibited
prominently in the infected place in the regional language of the locality ;
(D) cause a copy of such order to be delivered at the office of the local authority
or to the station master of the nearest railway staticn or to the Officer in charge of
the port or in charge of a shipping office at such port, as the case may be;
(¢) cause a copy of the order to be sent to the nearest police staticn ; and
(@) forthwith report the action taken by him to the prescribed authonty
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13. (7). On receipt of the report of the Veterinary Surgeon unﬂer sub-section {(3)
of section 11 or 5 b—sc_acthn (2) of section 12, the prescribed aut ‘ority shall, after
making such further inquiry as it thinks fit, submit such report with his remarks
thereon, to the 2fCommissioner conterned.]. 1

(2) The 3 Commissioner] on receip‘ai of the report from the pr&scribed suthority
may— : 3

(a’)vconﬁrm the declaration under sub-section: () or (3) of section 11 or sub-
section (1) of section 12 either with or without!modification ; or

i

() cancel any|such declaration,

(3) Where the f[Commissioner] confirms any :such declaration, either with
or without medification, a notification shall be published in the Official Guazette
defining the limits of the area to which the declaratign, with the modifications, if any,
made therein, shall apply and declaring such area to be an infected area.

(4) The 3[Commissioner] may by notification in the Official Gaeette add to,
amend, vary or res¢ind any notification published under sub-section (3) either 4on

“his own motion] or on a further report of the Veterinary Surgeon S[submitted to

him] through the prescribed authority.

(5) On publication of a notification under sub-section (3) or (4), any place declared
by the Inspector orthe Veterinary Surgeon to be an infected place and not included
inthe infected ared as defined in such notification s?Jall cease to bg an infected place
and the Inspector shall give notice accordingly to the owner, occupier or person
in charge of such place. : ‘

(6) The Inspector shall cause to be exhibited|in some prominent place in the
infected area and in the regional langnage thereof 4 copy of the notification issued
under sub-section(3) or (4). :

(7) Where the |3[Commissioner] cancels any ! declaration referred to in
sub-section (2), any place specified in such declaration shall cease to be an infected
place and the Inspector shall give notice accordingly to all person to whom copies
of such declaration were delivered or on whom netices of such declaration were served.

®[(8) The State Government may, subject to such conditions (if any) as it thinks
fit, delegate all or any of its powers under this gection to the Collector of a District ;
and thereupon all or, as the case may be, the relevant provisions of this. section,
shell apply in relation to such officer as they apply in relation to the State
Government.] : I

! This word was substituted for the word * Provincial” by ‘i.he Adsptation of iaw; Order, 1950.

2 These words were| substituted for the words * State t}ovemment *” by Bom. 8 of 1958,
Schedule, i :

® This word was substituted for the words “ State Governmelnt » ibid.

4 Thege words were substituted for the words ‘ on its own mqtion ™, 1did.
* These words were substituted for the wurds *‘ submitied to jt”* ibid.

¢ Sub-gection (§) weg added by Mah. 3 of 1960, s. 11.
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14. (1) Where any area or place has been declared to be an infected area or place Removal of

- under the foregoing provisions, no person shall, while such a declaration remains animals aod

. . . . . other things
in force, remove any infected animal, alive or dead, or any part of an animal or g, in[ec%ed

any food, bedding or other thing used in connection with an animal, save in area or pl{ace
accordance with the conditions of a licence granted by the Inspector. gﬁ:}f‘; e
licence.

(2) Nothing contained in sub-section (7) shall apply to the carriage by a railway
of any animal or thing referred to in that sub-section through an infected area or
place :

Provided that where any such animal or thing while in transit through an infected
area or place is unloaded therein, it shall not be removed therefrom save in
accordance with the provisions of sub-section (I).

15. Where any animal or thing referred to in section 14 is removed from an Power to
infected area or place otherwise than in accordance with the conditions of a licence require
. . . i . . . animals, etc.,
granted under the said section 14, any Inspector or Police Officer may require.the ¢4 be broughs
owner or person in, charge of such animal or thing to take it back to such area or to infected

place : areas.

Provided that nothing in this section shall affect the powers of an Inspector -
under section 8 to deal with infective animals.

18. (Z) Every vessel or vehicle used by a common carrier for the transport Cleansing
of animal shall be cleansed and disinfected by him at such periods and in such f‘ﬂfd dis- .
manner a8 may be prescribed, ' :1;?]'::&
S hicles.
(2) The personin charge of every such vessel or vehicle shall, when required venes

te do so by an Inspector, cause the vessel or vehicle to be taken to such place as
the Inspector may direct and to stop and remain stationary for so long as may
reasonably be necessary for the purpose of enabling the Inspector to inspect such
vessel or vehicle. The Inspector may, after such inspection, if in his opinion the
vesgel or vehicle is not in a sanitary condition, require it to be cleansed and
disinfected in the prescribed manner.

(3) Nothing in this section shall apply to the rolling stock of any railway.

17. Subject to such rules as may be prescribed, the Veterinary Surgeon {may] Power to
by order in writing, require the owner, occupier or person in charge of any land, require dis-
building, or other place or of any vessel or vehicle in which an infective animal has ;ﬁﬁﬁ:’e&“ of
been kept to have such land, building, place, vessel or vehicle disinfected, and the premises,
internal fittings thereof and other things found therein or near thereto to be “‘:e‘]';"}e‘]" or -
disinfected or destroyed in, such manner and to such extent as may be specified e,
in the order.

18. Subject to such rules as may be prescribed the Veterinary Surgeon may Power of
make or cause to be made a post mortem examination of any animal which at the Veterinary
time of its death was infective or is suspected to have been infective, and. for this ﬁgfg"""f_"
purpose he may cause the carcass of such animal to be exhumed. mortern.

1 This word wasinserted by Bom, @ of 1951, e. 3 Second Schedule,
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19. Every owner or person in charge of, anll every Veteris ry practiticner who
bas been called to treat, an animal which he |has reason toﬁli&ve to be affected
with a scheduled disease shall forthwith report the fact to the Inspector having
jurisdiction in the area, o

[19A. Every owner, or person in charge of% an animal which he has reason
to believe to be affected with a scheduled diseape shall keep that animal in a closed
space separate from animals not so affected. ; 3

Ezplanation,— Closed space’” for the purposes of this section means any
place, enclosed in such manner, and ’situabei at such distance, as to effectively
prevent any animal affected with a scheduled disease from coming into contact
with any animal not so affected, or any aninjal not so affected from coming into
contact with an animal so affected.]

20. No person shall keep or graze in open lor unenclosed land to which other
persons have a right of access fortheir animals, any animal which he Jmows to
be infective. ! ‘

21. No on shall bring or attempt to bﬁing into apy Iﬁarket, fair, exhibition
or other concentration of animals, any animal which he knows to be infective.

22. No person shall place or cause or permiit to be placed in any river, lake,
canal or other water orinthe sea within such distance from the shore, as may

be prescribed, the carcass or any part of the carcass of any animal which at the -

time of its death was infective or which was destroyed on account of its being
infective or suspected to be infective, i ‘

23. No person shall without lawful authority disinter or causeto be disinter-
red the carcass or any part of the carcass of any animal which, atthe time of
its death waa infective or which was destroyed on account of its being infective
or suspected to be infective. o

24. Subject to such rules as may be preseribed, an Itspector may enter upon
and inspect any land, building or other plade or any vessel or vehicle for the
purpose of exercising the powers and performing the duties conferred or Mnposed
on, him by or under this Act. : . o

25. (1)
under any rule or notification issued thereunder, any person is reguired to take any
measures ot t@ do anything in respect of ady property *owned or oceupied by
him orin his charge, a reasonable time shall be specified in such notice, Trequisition
or order within which such measures shall be taken or such things shall be
done, a8 the cage may be. | .

(2) If such meastres are not taken or such thing is not done within the time
so specified, the authority issuing the notice, Tequisition or order may causc the
measures to be taken or the thing to be done at phe cost of the person concerned.

L
.

1 Bection 19A was jnserted by Mah| 3 of 1960, 5. 12,

|
|
'
|

[1948 : Bom. LIX
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(3) The costs of any measures taken or thing done under sub-section (2) shall

be recoverable from the person concerned in the manner provided by the Code of

of Criminal Procedure, 1898, for the recovery of fines imposed by a Court as if such
1593, costs were a fine imposed by a Court.

26.  If any question arise under this Act whether or not an animal is ap Powerof
infective animal, the question shall be decided by the Veterinary Surgeon and hisl“'!’mj. 5 to

| decigion, shall be final. whether or
| not animal
L s infective.

& 27 Whoever— | Pecaliion.

(i) fails to comply with or contravenes the terms of any notification issued
under section 5A, or fails to carry out any requisition made, or directions
given, by or under the said section, or]

(%) fails to carry out any direction specified in, or contravenes the terms
of, any notification issued under section 6 or imports any animal in contravention
of the provisions of sub-section (2) thereof, or

(#) fails to feed or look after the upkeep of the animal under sub-section (£) of
section 7 or fails to prcduce the permit under sub-secticn (5) therecf, or .

(#%7) fails to comply with an order made by an Inspector under sub-section (Z) of
section 8, or . '

(tv) removes any animal or thing from an infected area or place in contraven-
tion of the provisions of section 14, or ' _

(v) failsto comply with any direction given by an Inspector or a Police Officer
under section 15, or '

(v5) fails to cleanse or disinfect any vessel, or vehicle used for removing animals
in the manner prescribed as required under sub-section (I), or fails to cause any
vessel or vehicle to stop and remain stationary when required to do so under sub~
section (2), of section 16, or _

(i) fails to comply with an order made by a Veterinary Surgeon under
section 17, or

(vsts) fails to report that an animal is infective as required by section 19, or

Y (witi-a) fails to keep an infective animal separate as required by section 194,
or}

(i) keeps or grazes any animal which he knows to be infective in contravention
of the provisions of section 20, or
. (x) brings or attempts to bring any animal which he knows to be infective in
: & contravention of the provisions of section 21, or
e (z1) disinters or causes to be disinterred the carcass or any part of the carcass -

of any animal which at the time of its death was infective or was destroyed on
account of its being infective or suspected to be infective in contravention of the
provisions of section 23,

3(shall, on conviction, be punished in the case of a first conviction with fine
which may extend to one hundred rupees, and in the case of a second or subsequént
conviction whether under the same or any other clause of this section, with simple
imprisonment for a term which may extend to three months, or with fine which may
extend to five hundred rupees, or with both].

t This portion was substituted for the word * Whoever— by Mah. 8 of 1960, s. 13 (a).

* Clause (visi-a) was inserted by Mah. 3 of 1960, s. 13 ().

* This portion was substituted for the portion beginning with the words ** shall, on convietion *
and ending with the words * five hundred rupees *', idid., s 13 (c).




23. 'Whoever places or causes or permits ti be placed in any river, lake, canal
or other water or in the sea within such distance from the shore, as may be preseribed
infective the carcass or any part of the carcass of any animsl which at the time of its death
‘animal in was infected or which was destroyed on account| ofits being infective or suspected to
nver, stc. . . . . e e 1 . L

be infective, in contravention of the provisions of section 22 shall, on conviction,
be punished, ih the case of a first conviction with imprisonment for a term which
may extend to six months or with fine which n%lay extend to one hundred rupees or
with both, and in the case of .asubsequent: conviction with imprisonment for
a term which may extend to six months or with fine which may extend to five
hundred rupees or with both, ; ‘

. Penaltyfor 99 (7) Whoever, being an Inspector or a V;“et_erinary Surgeon, appointed under

vexatious

entry, inspec- this Act, vexatiously and unnecessarily enterd or inspects any land, building or |

tion  and other place or any vessel or vehicle or seizes or detains any animal shall, on convic-
seizure. tion, be punished with imprisonment for a term; which may extend to six months or
with fine which may extend to five hundred rupees or with both.

i L
(2) No prosecution under this section shall be instituted after the expiry of three
months from the date on which the offence has been committed.

Officers 30. All village officers and: all officers 'of the departments of revenue,
E:;i’;d Y agriculture and veterinary shall be bound— | _
iﬁm (¢} to give immediate information to the: Veterinary Surgeon and Inspector

nary .

having jurisdiction in the area regarding thie prevalence of a scheduled disease
Burgeons. among animals in the area, L ‘

(b) to take all necessary measures to prevei).t the spread of disease, and

(c) to assiat the Veterinary Surgeon and Ingpector to carry out the provisions of

this Act. i
Po gors of 131, (1) Any police officer, not below the rink of sub-inspéctor, may, without
’::Z? r:“d an order from a magistrate and without a warrant, arrest any person for whose

arrest a requisition has been received from ani Inspector or a Veterinary Sur-
geou, provided that the requisition specifiesi the person to be arrested, and
the offence punishable under this Act in which such person has been concerned.

{?) 8uch police officer may seize any anjrf‘nal in respect of which an offence
has been committed, and shall: without delay obtain the orders of a judicial
magistrate for its custody.] - ?

§ ? g
Jurisdiction 32 No Magistrate, other than a Presidency Magistrate, a Magistrate of the First

of Magisizate. (taaq o a Magistrate of the Second Class specially empowered in this behalf by the
[Btate] Government shall try any offence punishable under this Act.

Barofclaim 33 No person shall except as provided for in section 10 be entitled to any
‘t‘i’o‘:’mp""”' compensation dn account of the destruction of any animal or thing under the
) provisions of this Act or of any loss, injury or intonvenience caused to him by reason

of anything lawfully done under this Act. | :

§ 1
H .

|
 Soction 31 was|substituted for the original by Mab. 3 df 1960, s. 14. |
* This word was pubstituted forthe word * Provincial *iby the Adapmioq' of Laws Order, 1950,
‘ . ) i i

i |
P

i
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84. All officers shall exercise the powers and perform the duties conferred and ?fi"“:t": act
imposed on them by or under this Act in accordance with such orders, not inconsist- griog o
ent with the provisions of this Act, as the }Btate] Government may from time to Government.

time make.

35. No suit, prosecution or other legal proceeding shall lie against any person Protection for
. action taken

for anyth ng which is in good faith done or intended to be done under this Act or - o0 "y

. the rules made under this Act. Act.

36. (1) The YState] Government may make rales for the purpose of carrying Rules.
into effect the provisions of this Act. '

(2) In particular and without prejudice to the generality of the foregoing provision,
such rules may be made for all or any of the *[following matters, namely :—

(ai) the manner of - marking animals under sub-section (I), and the
manner of serving or publishing notices under sub-section (2), of section

{3) the manuer of marking animals under sub-section (2), the period of deten-
tion under sub-section (3), the amount of fee for the vaccination and marking
of animals under sub-section (4) and the form of permit under sub-section &),
ofsection 7; .

(i%) the test to which an animal may be submitted under sub-gection (I), and
the manner in which an anima may be dealt with under sub-section (2), of
pection 9; : '

(¥4) the manner in which compensation shall be determined under section 10;
(év) the authority to be prescribed for the purposes of sections 11, 12 and 13 ;

(v) the periods at which and the manner in which the vessels and vehicles
ghall be cleansed and disinfected under section 16}

.(m') for disinfecting land, building or other place or vessel or vehicle under
section 17 ; o

(vi4) the making of post-mortem examinations under section 18;

(viti) the distance from the shore within which carcasses shall not be placed
" under section 22 ; : :

(iz) for regulating the powers of an Inspector under section 24.

(3) In making & rule under sub-section (I) or sub-section (2), the Y{State]
Glovernment may provide that a breach thereof shall be punishable with fine which
may extend in the case of a first conviction to Rs. 50 and in the case of a second
or subsequent conviction to Rs. 100.

-~ (d) The rales made under this section shall, subject to the condition of previous

- publieation, be published in the Official Gacette. -

1 This word was substituted for the word * Provincial”* by the Adaptation of Laws Qrder, 1950
.1?(‘1; portion was substituted for the words ** following matters, namely i—'" by Mah. 3 of 1980,
8. 15 (a).
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1{(5) All rules made under this section shall be laid for not less than thirty
days before ench House of the State Legislatire as soon ad possible after they
are made, and shall be subject to such modifications as the State Legislature may
make during| the sessmn in which they arei 8o laid or the session immiediately
following.] !

Power of %37. The|Btate Government may, by | notification m.E the Official Gaczette,
Stat b specify in the Schedule any disease affecting animals and on the issue of such
&":gfffg:te notification, the Schedule shall be deemed to be amended by the inclusion of the

Scheduls, said disease therein.

Ropesl of 38. On the commencement, by notlﬁcatmﬁ under sub-seation (2) of section 2, .

%e?:{r ;““,11 of any of the |provisions-of this Act in the Vidarbha region of the State, the Gentral C. P

of 1934 Proviuces and Berar Cattle Diseases Act, 19 4, in its apphoatzon to that regwn, !nd

and saving. ghall stand led : rar

Provided that, such repeal shall not aﬁect—ﬂf 1034,
{0) the previous operation of the Act 5o repealed ; or

(b)- the right or liability acquired or ipcuri:ed under the Act s0 repealed ; or

(¢) any penalty, forfeiture or punishmedt incurred in Eretspect: of aity offence
committed against any of the provisions of‘the Act 80 repealed ; or

(@) any Investigation, legal proceeding or remedy in respect of any such right,
liability; penalty, forfeiture or punishment as aforesaid ;

and any such investigation, legal proceedmg or remedy may be instituted,
continued or enforced, and any such penalty, forfeiture or: punishment may be
imposed, as if this Act had not commenced in that region.]

SCHEDULE.

Rinderpest or cattle plague.
Foot and Mouth Disease.
Hoemorrhagic Septicaemia.

Ll . o

th African Horse Sickness.]

1 Sub-section|(5) was ingerted by Mab., 3 of 1960, a. 15 (b).
3 Sections 87| and 38 wero inserted, ibid., e. 16. |
* This entry|was added, ibid., s, 17,






